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(b) Annua] demand as it existed in
the last five years cannot be compiled
a8 it would be made up of a large
number of individual estimates and
enquiries involving both private and
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public sectors. Haowever, the foreiga
exchange earned by export of machi-
nery during the last five years is as
indicated below)—

(Rs. in lekin).
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Licenee for Mining in Goa

4128. Shri Shinkre: Wil the Mins-
ter of Stoel, Mines and Metals be
pleased to state:

(a) Whether Government are aware
that there is too much dissatisfaction
among Goans regarding the licencing
policy of Government refusing new
Licences for the exploration of mines
fn Gos;

(b) whether this policy has depriv-
ed new enterprising Goans of exp ra-
tion of mines and favoured the old
privileged class of mine-owners who
are instrumental in stabilising former
Portuguese regime in Goas; and

(¢) whether Government propose t0
oonsider sympathetically applications
for the exploration of new mines from
genuine political sufferers who lost
their professional careers during the
foreign struggle?

The Minister af Stocl, Mines ond
Wetals (Dr, Chenna Reddy): (3) and
(b). Minersl Concessions including
prospecting licences are granted n
Goa in accordance with the provisions
of the Mines and Minersls (Regu'a-
Son and Development) Act, 1957. Each
spplication is considered on merits and
wo distinction is made between exist-
=g and prospective mine-owners.

(¢} So far, no application from sny
political sufferer has been received by
the Government of Goa. However, if
any such applieation is received, it
will be considered on merits in a0

cordance with the provisions of the
Mines and Mineralg (Regulation and
Devejopment) Act, 1957 angd the
rules framed thereunder.

Pellctisation Piant in Ges

4129. Shri Shinkre: Will the Minis-
ter of Stee], Mines and Melals Dds
pleased to state:

(a) names of the mine-owners who
have been granted licences for crect-
ing pelletisation plant in Goa;

(b) the total amount of foreign
exchange sanctioned for the import of
machinery for each plant;

(c) the production capacity of esch
pelletisation plant;

(d) whether any such plant hss
started production of pellets and
affected consequent exports; and

(e) the difficultiss faced by e
licencees who have not so far been
able to erect their plants?

The Minisier of Siate in the Minls-
try of Steel, Mines and Metals (Shrd
P. C. Sethi): (a) No licencs is required
for the setting up of pelietisation
plants under the Indusiries (Reguls-
tion and Development) Act, 1987
Government have, however,





